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from the Register of Companies and dissolved the company by an order dated

1-,.7.20-17 by publishing in the Official Cazette, despite the reply was given by

the company to the above said notice dated 7.3.2017 stating that the company is

carrving on business since incorporation and requested further time to submit

the Annual Statements and Annual Returns.

3. The Petitioner company submits that due to unavoidable

administrative reasons it inadvertently failed to file the Annual Returns and

Financial statements for the years ended 2014-15 & 2015-16. Further the

company submits that it wilt file the pending financial statements and annual

returns once the name of the company is restored on the file of Register of

Companies.

'1. On hearing the submissions of the Professional appearing on behalf of

Petitioner, report of Registrar of Companies, Pune and on perusing the

documents filed, it is clear that the Company is in operation, ho$'ever, due to

non-filing of the financials the name was struck off from the Register of

companies, this Bench is of the view that the name of the company is to be

restored lo the Register oI Companies.

5. Accordingly, the Respondent is directed to restore the name of the

company forthwith in the Register of Companies maintained by him subiect to

the condition the Petitioner Company will deposit a sum of {1,00,000.00 as cost

immediately to NCLT, Mumbai Bench (DD favoring Pay & Accounts Officer,

Ministry of Corporate Affairs, Mumbai) payable to Registrar of Companies,

Pune and r.r'ill file the pending financial statements and annual retums with the

Respondent within a period ol 30 days from the date of receipt of this order,

failing which this order will stand vacated automatically.

6. The Petition is disposed of in the above terms.

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH
\lcmbcr (lLrdi.ial)
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